
CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH 

CP 268/2004 
CA 3155/2002 

New Delhi, this •the 61h  day of December, 2004 

Hon'ble Mr. Shanker Raju, Member (J) 
Hori'ble Mr. S. K. Maihotra, Member (A) 

Prof. P.N. Bhat, 
D-1/102A, Satya Marg, 
Chanakyapuri, 
New Delhi— 110021. 

(By Advocate Shri R.K. Shukia, proxy for Shri Devesh Singh) 

Versus 

Dr. Mangla Ral, 
Secretary, Dept. of Agricultural and Education 
Ministry of Agriculture 
Government of India, 
Krishi Bhawan, 
Dr. Rajendra Prasad Road, 
New Delhi— 110001. 

2. 	Dr. Mangla Rai, 
Director General, 
Indian Council of Agricultural Research, 
Krishi Bhawan, 
Dr. Rajendra Prasad Road, 
New Oelhi - 110 001. 

Petitioner 

P 

I 	Mrs. Shashi Mishra 
Secretary, Indian Council of Agricultural Research, 	V. 

Krishi Bhawan, 
Dr. Rajendra Prasad Road, 
New Delhi— 110001. 

4. 	Mr. Rajtv Jam 
Director (Vigilance), 	 . 	. 
Indian Council of Agricultural Research, .; . 
Krishi Bhawan, 	 •.t,. 
Dr. Rajendra Prasad Road, 	 -ç 
New Delhi — liD 001 

(By Advocate Shri Satish Kumar) 
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